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BILL*
SHRI YAMUNA PRASAD MANDAL

(Samastipur): Sir, I beg to move----
SHRI MADHU LIM AYE: On

point of order.
MR. DEPUTY-SPEAKEE: Let me

hear the point of order.
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“117 (1) A Bill or amendment mak
ing provision for any of the matters 
specified in sub-clause (a) to (f) of 
clause (1) of article 110 shall not be 
introduced or moved except on the 
recommendations of the President.
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273 fafroduied AGRAHAYANA 22,
“The notice of a Motion for leave 

to introduce a Bill under this rule 
shall be one month unless the Spea
ker allows the Motion to be made at 
shorter notice.. . . ”

US f?m  |  I 65(2) $
m r  $ :

“If the Bill is a Bill which under 
the Constitution cannot be introduc
ed without the previous sanction or 
recommendation of the President the 
member shall annex to the notice 
such sanction or recommendation 
conveyed through a Minister, and 
the notice shall not be valid until 
this requirement is compiled with."
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The Minister has to convey this. This 
notice shall not be valid until this re
quirement »s complied with.
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SHRI S. M BANERJBl (Kanpur): 
Sir, this particular Bill is a serious mat
ter

MR DEPUTY-SPEAKER: Why don’t  
you allow me to regulate the business? 
I cannot conduct the House in this way. 
Now, I am seized of this matter As 
Mr Limaye has gone away I don’t 
think it necessary for me to say any
thing It is his point of order.

PROF. MADHU DANDAVATE (Ra-
japur) Sir, he has gone to the Speak
er’s chamber for the CBI report meet
ing

MR DEPUTY-SPEAKER: I fully
agree with my respected fnend and. 
colleague in thi* House. I respect him 
for his age and sincerity.

I know whenever he speaks, he 
speak, with sincerity, I should regu
late the business of the House. But, 
may I tell him that this point which 
has been raised by Mr. Madhu Limaye 
is very important and very much con
nected with the present business in the 

because it affects the rights of 
the private Members? Although you 
belong to the ruling party you are a 
private Member and you may also 
sometime bring a Private ^embers 
Bill, he may bring a Private Members 
Bill. And therefore it a f fe c t s  the 
rights of everyone. Perhaps, Shri 
Bibhuti Mishra has misunderstood 
that Shri Limaye has raised some 
extraneous matters. Here X
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[Mr. Deputy-Speaker]
n»y good friend Shri Shankara- 
nand—he Is ihcharge now because 
his senior Minister is not here—and 
I would tike him to take down every
thing of what I say. The records will 
be there. This has not happened for 
the first time; this has happened for 
the second time; this is rather a serious 
matter and I would like this to be con- 
■veyed to the Minister concerned—the 
Minister concerned here is the Minis
ter of Education. He is a good friend 
of mine, a very educated, very articu
late, a very scholarly man. I was very 
much impressed by his television inter
view one day after he returned from 
Russia. I really feel proud that we 
have people of his calibre to present a 
good image. But, this has happened 
with him for the second time today, it 
may not be so much him but this minis
try and it happened also during my 
chairmanship of this House. And that 
is why I am mentioning this

Shri Madhu Liraaye’s case is
this. Let us understand what
it is. He has sent a notice 
of Private Member’s Bill which, 
everyone of you can do on the 12th of 
November, 1974. Private Members
notices—unless they are amendments 
of the Constitution— are accepted and 
the Members are allowed to introduce 
the Bill in the House. That is the prac
tice. This is the right of everyone of 
you.

This is the Delhi Dramatic Perfor
mance Bill. This is a Bill by which 
he wants that certain taxes that are 
imposed, that is, entertainment tax and 
all that, should be withdraWh. They 
should be abolished. And he has other 
reasons also. Because the Bffl seeks 
to abolish a tax, it attracts Art 110 of 
the Constitution. The abolition of the 
iaaces also attracts Art. 117 of the 
Constitution which says that no Bill 
which affects taxation or no Bill which 
affects certain provisions of Art. 110 
can be introduced without the Presi
dent's recommendation.

$hte was tfie whole tiling. Now he 
has sent the notice of this Bill on the 
12th of November and. the same day.

#» according to me  practice,
sent ah application for ttfe President's 
iwommendatSon. To obtain the Presi» 
dent’s recommendations he did, that 
on the same day. Now, the Presi
dent’s recommendation is to be obtain, 
ed by the Ministry or the Minister 
concerned and the President’s recom
mendation is to be conveyed by the 
Minister concerned.

Here, Mr. Madhu Limaye did this on 
the 12th and he sent it to our Secreta
riat Our Secretariat sent it to the 
Minister concerned. That is the prac
tice. We took almost immediate ac
tion. Now, our rules lay down that 
the notice of a Btfl, before it is introdu
ced should be for one month. Unless 
you give notice of one month, you can
not introduce a Bill unless the Speaker 
allows it. In this case, because the 
Bill needs the President’s recommen
dation, before the Bill is considered 
for introduction, within that one 
month, it should come to our Secreta
riat together with the President’s re
commendation. If it does not come 
along with the President’s recommen
dation, the Bill cannot be considered. 
This is the rufe. Now, he had sent it 
on the 12th. We took immediate ac
tion. We sent Mr. Madhu Limaye’s 
application for the President’s recom
mendation to the Ministry of Education 
almost immediately. On the 27th of 
November, our Secretariat got an inti
mation after a little pressure perhaps 
from the Ministry of Education that 
they had not received the Bill of Mr. 
Madhu Limaye and also his application 
as forwarded by us—12th November 
and 27th November—15 days later. We 
ascertained this and we found that the 
Bill and the application of Mr. Madhu 
Limaye were duly delivered at the re
ceipts section of the Ministry of Edu
cation. But, here they say that they 
have not received i t  Then, we took 
more action after that and we sent it 
to them. But, until to day, the 
dent's recommendation has n<*t been 
received. ‘flhe Minister has not yet ob
tained the President's recommendation, 
and therefore, fhl* Bffl cannot be Intro
duced. Worn, that is the **K!o«h X 
do not know, why. It happened in
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*w» w M*. Sant** GuMs. Ob the 30th 
Nbvember, last year, Mr. Samar Guha 
also raised this question when his Bin 
was to coffne im. His Bill relates to the 
tJfinipn 'Ifeprijflprtea Secondary Educa
tion Bill. It was Introduced, it was to 
he taken up tor consideration. But, be
cause, the BUI involved expenditure 
from the Consolidated Fund of India, 
the consideration of the BiH needed the 
recommendation of the Presient But, 
the recommendation had not been re
ceived by that time, ha* not been con
veyed, and therefore, the Bill could not 
even be considered. We were in a quan
dary on that day, and the Minister of 
Education, my good friend, Mr. Nurul 
Hasan came to the House and apologia 
ed and he said that he would imme
diately obtain the recommendation of 
the President an3 he also gave some 
kind ot  commitment that this sort of 
thing would not happen again. Now, 
we are faced with a situation that 
it has happened again. I think, hon 
Members will agree with me That as 
the Presiding Officer of this House, 
I have the duty to safeguard the rights 
and privileges of the Members, the 
rights and privileges of this House 
Now, this non-arrival of the Presi
dent's recommendation has resulted  
today in the inability of a Member or 
has stopped a Member from exercising 
his right and introducing a Bill in 
this House. I put it to you, whe
ther this is not interference in the 
business of this House and holding up 
the business of this House? I put it
to the Minister, Deputy Minister of 
Parliamentary Affairs, is this the way
this Hems* should be treated? There
t o *  I m y  sympathise with Ms. 
Madhti Limaye. 1 do not expect the

Minister of gfacftttdn to be here 
end to give his explanation. If 
he were here, I would have.
He did not know that this Bill 
would come up and naturally he is not 
here. But that does not absolve 
him.. It does not absolve his Minis* 
try. This should be conveyed to them 
I think it is nght and proper that he 
should come forward with a statement 
in this House, because it has happen
ed for the second time, and explain
why this has happened for the second 
time. This House should not 
be taken for granted; at least
as long as I am in this Chair.
I will not permit within my know
ledge that this House should be taken 
for granted in this way. This is not 
how the business of the House should 
be done. I hope you will convey 
that.

SHRI S. M. BAMBKNSE: When you 
ar© not there, we shall occupy the 
Chair and maintain that tradition.
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MR DEPUTY-SPEAKER: The
question is:

“That leave be granted to intro
duce a Bill to provide for the es
tablishment of the Crop Insurance 
Corporation t6r the purpose of un
dertaking tl»e bua|&*afe4tf ctop in* 
surance so as to protect ttae into**
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The motion was adopted.
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CONSTITUTION (AMENDMENT) 
BILL*

(Amendment of Articles 124 and 155)

PROF MADHU DANDAVATE: 1
beg  to  m ove fo r  leave to in troduce  a 
Bill fu r th e r  to  am end  th e  C qnstitu- 
tio n  o f India.

MR. DEPUTY-SPEAKER The 
Question is:

“That leave be granted to intro
duce a Bill further to amend the 
Constitution of India".

The motion was adopted.
PROF. MADHU DANDAVATE I 

introduce the Bill

15.47} krs
PLANNING AND DEVELOPMENT 

THROUGH FANCHAYAT RAJ 
BILL—Contd.

By Shri Kamabahadur Singh

MR. DEPUTY-SPEAKER: We
take up further consideration of the 
following motion moved by Shri 
Ranababadur Singh on the 28th 
November. 1974:—

'That the Bill to provide for 
planning and development through 
various democratic and official 
agencies of Panchayat Raj, be 
taken into consideration*.

SHRI P. R. SHENOY (Udipi): I
was narrating the incident of the
authorities of a State trying to fix 
the location of a proposed public well 
in a village where there was no
agreement regarding its fixation 
amongst the villagers. The authori
ties had never visited the village and 
they had no knowledge of the village 
at al]. Sitting in the headquarters
of the State, tKey decided* that the
well should be at the centre of tne 
village. So they brought a map of 
the village and took some pains to 
find out the centre of the village and 
placed a mark there and directed 
that the well should be dug exactly 
at that place An official was deputed 
to the village. When he went there, 
he found that this point was on tne 
top of a rocky hill TRerefore. the 
villagers could not get the well which 
they wanted very badly. This is the 
result of planning fFOm State head
quarters or from Delhi and not at 
the district/village level.
iirt—̂

The Ministry of Planning has pro
mised that the people would be in
volved m the Fifth Plan. I do not 
know how the people have been in
volved an its formulation. So far 
no people have been involiWSTln the 
nlan at a ll Even MPs have not 
been involved in the formulation ot 
thp nlan exceot to the extent of 
attending some committee meetings.

In some States. District Planning 
Committees and District Develop
ment Councils have been formed but 
these are neither domocratic, tvor do 
they have any power to implement 
or monitor the plan. In Karnataka, 
there are not even District Boards 
These were abolished long back. The 
promised zila parishads haVfe not yet 
come into existence. Unless we have 
democratic bodies at district pancha
yat levels. w« canndr~wally have *
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